[20 July, 2022]

(i) Fifty-second Report on 'Construction and utilization of Limited Height
Subway (LHS)'.

PANEL OF VICE-CHAIRMEN

MR. CHAIRMAN: Hon. Members, as you are aware, on the opening day of 257"
Session,on 18™ July, 2022, | had announced reconstitution of Panel of Vice-Chairmen
with the following Members:

Shri Bhubaneswar Kalita;
Ms. Indu Bala Goswami;
Dr. L. Hanumanthaiah;

Shri Tiruchi Siva;

Shri V. Vijayasai Reddy; and
Dr. Sasmit Patra.

o O W N =

| have also decided to nominate two more names, namely, Shri Sukhendu
Sekhar Ray and Shrimati Vandana Chavan to this Panel. These eight Members will be
in the Panel for the current Session. The Chairman has to nominate the names and |
am the Chairman till the current Session. After the new Chairman comes, he will be
at liberty to continue or change it. That is why, that word has been added.

REGARDING NOTICE UNDER RULE 267

MR. CHAIRMAN: Now, coming to the other thing, the LoP is saying something.
...(Interruptions )... First of all, | have to go through this. ...(Interruptions )...

e & e (sft wftrprole @) : Tl wERy, #9 Few 267 & GEd gE A e
s St g3 AETTS SR WaR Sl Ses! AIul &, S [o1Y 3T ST Bl YIa-T U
YT &1 39 HEME &1 AR B shac 9tk Afgasti w €1 g1, afch 9=d d i 44
TP, 140 IS S1d] WX 81 Y81 & U W o g9 O ...(SFaeM). .

MR. CHAIRMAN: We are not taking up the subject. You are mentioning the subject,
that is all. ...(Interruptions )... If you are asking for a discussion, ...(Interruptions)...
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MR. CHAIRMAN: Please respect the LoP. ...(Interruptions)... | have permitted him
to mention the issue, and you people are upsetting it. ...(/nferru,oﬂons)...

SHRI MALLIKARJUN KHARGE: One, minute, Sir. S PROT 31 3MGH! &1 BToTd
FSaX B1 7S &1 S STavId ISl & ¥, W dik N GH-UH & A, Terdro,
U, SIOTel &1 WIKI AETTS & 9% HI-Uas W1, g, I19d, S81, T, B8, TR,
TS, TS, 3T, X1 3711 ...(ATETH). .

MR. CHAIRMAN: Hon. Members, LoP ...(Interruptions)... Please hear my
decision. ...(Interruptions )... | am allowing the discussion. You don't want it?7 | will
adjourn then. ...(Interruptions)...

it wfgrepTol @Al : 5= & @H-UN & 9, $i99 IR, 1. (FGEH)... 3 0
ST SHUEE! 9731 T §, S99 R 89 41 918d &1 ...(CHaET ). .

MR. CHAIRMAN: Please, you cannot dictate to me. In the Business Advisory
Committee, it was suggested that we must have discussion. | have agreed for
discussion on price rise, and you people don't want it! | am adjourning the House till
2.00 p.m.

The House then adfourned at seven minutes past eleven of the clock.
The House reassembled at two of the clock,
MR. DEPUTY CHAIRMAN /n the Chair.
GOVERNMENT BILL

*The Weapons of Mass Destruction and their Delivery Systems (Prohibition of
Unlawful Activities) Amendment Bill, 2022

MR. DEPUTY CHAIRMAN: The Weapons of Mass Destruction and their Delivery
Systems  (Prohibition of  Unlawful  Activities) Amendment  Bill, 2022.

® Further consideration continued on the motion moved on the 19" July, 2022,



